
GOVERNMENTOFMEGHALAYA 
LAW (B) DEPARTMENT 

NOTIFICATION 
Dated Shillong, the 21" March, 2024 

NO. LJ (8) 17/2019/263 - In exercise of the powers conferred by sub-secti on (I) of Section 20 of 

O.the Code of Criminal Procedure, 1973 the Governor of Meghalaya hereby appoints with immediate 

effect the following Non-MCS Officers as Executiye Magistrates and further under sub-section (2) 

thereof, as Sector/Zonal Magistrates in connection with the forthcoming General Election to the Lok 

Sabha - 2024 for a period up to the end of the Election process. 

SL. Names of Officers and Designation JUI'isdiction of the To be placed with 
NO. conferment of the power District/Sub-Division 

of Executive Magistnlte 

Shri Brosterroy D Phanbuh, East Khasi Hills, Deputy Commissioner, East 
I . Monitoring Cum Evaluation Officer, 

Directorate of Awiculture. 
Shillong Khasi Hills. 

Sd/-
(M.M. Sangma), 

Joint Secretary to th~ Govt. ofMeghalaya 
Law (B) Department 

MEMO.NO. LJ (8) 17/2019/263 -A, Dated Shillong, the 21 st March, 2024 
Copy to:-

1. Director of Printing & Stationery, Meghalaya, ShilJong for publication of the above Notification 
in the Extra-Ordinary Gazette of the Govt. of Meghalaya. 

2. The Deputy COll111lissioner(Election), East Khasi Hills, Shillong, with reference to your letter 
No. SHEL.VlMP/46/202317 Dt. 16.03 .2024. 

3. Personnel A.R (A) Department. 
4. Ejection Department. 
~ta Entry Opera tor, Law (A) Deptt. for upload ing in the Megbalaya web site. 

6. Di rector of In formation and Public Relation, Megha laya, Sh illong .' 

By Order etc., 

Joint Secretary t~l~vt. of Meghalaya, 
Law (B) Department. 


